P = e
. ’ 3/
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL MEW DELMI, !‘

0.A,Ne, 2682/01
Khanhays Lal snd Bthers ve,Union of Indis and ethers,

Nenuman Singh & ethers ws,Unien of India and ethare,

fanoj Kumar ind sthers vs.Unfon of India end sthers,

Date ef gecisions Sth Sept,,1993,

Rre V.P.Sharma, counssl for the petitisners, : In all the three
fr.,Shyam Meerjani, counsel fer the rupcndent.] S As,

CORAS

The Hon®hle Ar J.‘F.ihlrlﬁ, Member(J)
The Non®ble Mr B.K.Singh, m-:-r(n).
: dUDGHENT

JaP,Sharme, Mesber(d) (Orql)

In all thess anplicatim_. similar fssue
of fact and lew'is involved, 1In 0.A,2682/91, Kheniys Lal
is the leading applicent and there are § other applicents
besides him, All the showe applicants in all the above

mentiensd Original Applications at ens time were werking

as Cesual Laboursrs in Loce Shed, Western Railway, Jaipur
and Band! Kui Reilvay Statiens, The fact whether they

wore casual laboursrs er net has been explained by the
respondents in their reply in tho sanner that the .pblicmtc

were goal un~loading labeursrs uofk:lng on piece rete basis,

The spplicents in alllthuc applicatiens
have claimed the similar relief that the respondents
‘be dirsctsd te re-sngage the eppliceny in preferences
to the 3mhu £u1 the regularisetion of their sefvices,

The respendents, in their short reply in all
these Original Applicetisns, snnexsd & note of the policy
decisien in the case of Ceal Unloading Labousrs, Jaipur
Divisien, which is emnexure Re1 te the Ceunter,

. &t page 2 of this papsr, the respsndents have framed

8 schems fer sngagement eof Cesusl Labsusrs in ths Railusys
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((”f?_/‘/z decision in sarlier OA Ne,561/88 passed by Jechpur Bench

LAY
m/q/('/y,rincipd Bench by the srder datsd 16th July, 1992,
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subject te the fellewing stipulatienss S i

" ) Such ‘of.. tho centract labeur will be engaged .as
£.oul1 Lahm whe have urked as such for at
hut 120 dm suring the procod:lng tu yom
s en 1.7.925 |

i1) Their mgageunt as Casual Labour will enly be
v "com.tdnud :ln Mechenical Deptt, en the, uuny
88 a whole, depending upen the t_oquirgppnto.

114) The "cn'n'unl hhour te be pe mlguhavc te
" satisfy ‘the prescribed sge liaits nmly 18-28
'~-'yux‘u. A"Uppar»'ngi' limit may be ra).aisd te the “\
~axtent of. engagement as pisce-rabed centrest labeur,
‘iv) Once engaged as casusl labour; they will be

govornod by inctrnctim as upplic.ne te h
’_‘Cuual Labour, *

Ws have heard beth the ceunsel at lsngth, The

‘ learnad ceunsel fer the respendent has alse referred te the

and another judgment passed in OA 2685/91, decided by the
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- 7 ional gtabed that the sppliceAts sre safisfied with the scheme

‘The 14, counsel fer the spplicant Sh,V.P.Sherms
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and nou no grisvance ourv.ﬂaa te them,

In thl alnvo facta and circu-atancu, all the
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npplicntions are disposed of with the diroct:l.cn te tha 1

respondents to hplemt the ssheme, they have snnexdd with 3

the reply sn@ give Benefit if the sppiicents ars 3
A covered under that acty_en. Coests on part.'us. | i

(8.K 84ngh) | (3.9 Sherma) ) [

Peaber(R) Member(Jd) g\o\\t\.}
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